R (/’i «) C8.5.11.1.37
, ~— 838

COUNCIL OF STATE
DEBATES

MONDAY, 18th SEPTEMBER, 1937
Vol. lI—No. 1

OFFICIAL REPORT

Address by His Exoellency the Viceroy to the Members of the Council of State
and the Legislative Assembiy.

PUBLISHED BY THE MaNAGER OF PuBLicaTIONS, DBLEN
Prixrap BY TEE MawaoER, GoverwMENT OF INDIa PrESS, SmLa
1037

Price Five Annas.




P

CONTENTS.

| Monday, 13th September, 1837—

Address by His Excellency the Viceroy to the. Members of the .

Council of State and the Legislative Assembly .

; Tuesday, 14th September, 1037—

Members Sworn
Questions and Answers . . . . . .
Information promised in reply to questions laid on the tnble

Agreements between the RBoserve Bank of India and certain Loeal
Governments laid on the table . . .

Message from His Lxcellency the Governor Generul
Committee on Petitions . . o

Death of Mr. Bijay Kumar Basu and Mr ~Jatindra Chandra

Banerjee
Governor General’s Assent to Bxlls . .
Bills passed by the Legxslatlve Assembly laid on the tablo .
Standing Committee on Emlgratlon
Congratulations to recipients of Honours:

Resoi;tlon re Report of the Indlan leways Enqulry Comm.lttee—-
oved

Wednesday, 16th September, 1937—

Member Sworn’ e

Questions and Answers .

Resolution re Enquiry into the workmg of the E L R Press——
Withdrawn . . .

Resolution re Political exlles—Negatlved . . .

Resolution re Recruitment to the Publie Services by enmmatlons
to be held in India only—Negatived .

Resolution re Local Advxsory Commttees of the B. N R.—
Withdrawn

Resolution re Proteetion of Indmn mterests in Fm, Britlsh Gmanu
and Trinidad—Moved . . . . .

Monday, 20th September, 1937~ '

oo
©

[SRY

Member  Sworn . O o
Questlons and Answers .
Bill passed by the Legislative Assembly lald on the table .

Standmg Committee on Emigration .
Resolution re Proteetion of Indmn mterosts in Fi,u, Bhtush Gma.n

_ and Trinidad '
Indian Succession Act (Amendment) Blll—Motion to m‘troduoo
and circulate, adopted . .

PagEs.

74—76
76—77

77
77—79

79—80
81
81—121
12129
126—61
151—63
163—66

166

167
167—211
211

21225
225—27



i

Monday, 20th September, 1937—contd.

Resolution re Pay of the I.C. S—Negatxved . . . 227—55
bl\cbalty Bill—Introduced AT 2955
Resolution re Nominaton of members of the U. TC to the Indian

" Military Academy, Dehra Dun—-Moved B ‘ 255

Wednesday, 22nd September,. 1937—

Member Sworn . " 257
Questions and Answers . . . . e - . . 2780
Information promised in reply to questions land on the table . 280
‘Agrcement between the Reserve Bank of India and the Qov-

ernment of the North-West Frontier Provmce laxd on the

table . . 28184
Library Committee of thc Indmn Leglalature . . . . 285

Resolution re Nomination of members of the U.T.C. to the Indian
Military Academy, Dehra Dun—Negatived . . . 285—300

€utchi Memon Bill—Introduced . . . . . . 301—02
Resolution r¢ Cadet Corps in schools, etc.—Negatived . 302—13
Resolution re Taxes on excessive profits of protected industries—
Withdrawn - . . . . . . . . 31321
Control of Coastal Traffic of India Bill—To be continued . 322—25
Thureday, 23rd September, 1937—
Member Sworn . . . . . . . . . 325

Motion for Adjourrment re Appointment of a non-Indian ‘as
Economic Adviser to the Government of India—Disallowed - 325—27

Resolution re Reporf of the Indlan Rallways Enqulry Commttee—

Adopted . . . 82183

Statement of Busimess . . . . . . . 383
Tuesday, 28th September, 1087—

Member Sworn . . . . . . 385

Statement re Supplementary Questions . . . . . 385—89
Questions and Answers . . . . . . . . 38994

Statement re Insurance Bill . . . . . . . 395

Statement of Business . TR . . 395—96

Petroleum (Berar Extension) Blll—Consldered and paessed . .~ 396—97
,. Rules and Regulations Continuance Bill—Considered and passed 397—98

Federal Court Bill—Considered and passed . . . 398—98
Wednesday, 29th September, 1937— ]

Questions and- Answers. . - 401—05

-Control of Coastal Traffic of India Blll—-—MOde t:
Committee, negatived: ce " .o mfu o Seloct 405—62



il

s’iﬁé’fday, 2nd October, 1937— .
- Questions apd Answers . . . . .

Dgeit Conventions and Reeommcndattons of the Intgmatwnal
Laboul Confcrenc(, laid on the table . . . .

Agreoment ‘between the Governor of Bengn.l and the Reserve Ba.nk
of India laid on the table

Cutchi Menon Bill—Motion to ecireulate, ndopted

“1# Muslim- Personal Law (Rhanat) Apphcatlon Bxll—Consxdered a.nd
vi .. Dpassed . . P

Resolution re Ratification of t.ho lntornamona.l Agreement for the
regulation of production and marketing of sugar—Adopted

Bills passed by the Legislative Assembly I4id on the table .
Statement of Business .

l-(?

Tnesday, bth October, 1937—

Questions and Answers . .
Information promised in reply to questlons hud on the ta.ble .
Bill passed by the Legislative Assembly laid on the table .
Indian Tariff (Second Amendment) Bill—Considered and passed
Indian &ecurltles (Amendment) Bill—Considered and- paased

ﬁonday, 16th Novem'bor 1837—
Members Sworn . . . .
Death of Mr. Ramsay MncDonald .

‘i."Questions and Answers . . .

Congratulations to Rai Bahadur A. L BanerJee on his uppomt-
ment .&s. Assistant Registrar in the Federal Court . .

" Tiformation ‘promised in reply to questions laid on the table .

“ Agreements between the Reserve Bank of India and the Govern-
I%- i.“ ment of Bombay laid on the table . . .

Bill passed by the Legislative Assembly laid on the table .
o Insurance Bill—Motion to consider—7o be continued .

Tuesday, 16th November, 1937—

t¢ Questions and Answers ' . i . . . .
Insurance Bill—Motion to consider—ZTo be continued

Wednesday, 17th November, 1937—

Questions and Answers . . . .
Insurance Bill—Motion to consider, adopted—To be comtinued .

Friday, 19th November, 1937—
Member Sworn . . . . . . .

Questions and Answers . . . .

Motion for Adjournment re Report of the W'heeler Commtteo on
the reorganization of the Becretariat—Allowed .

Paags.
o d
463—80
480—505

505—09
£509—10
510—11
511—64
564
665

i
567—94
584—98

598
598—99

599-eob(

601
80104
602—10

619

" 620—26

62630
630
631—65

667—68
668—708

709—20
72140

743
743—68

759—61



iv

RN

Pagzs,
Friday, 19th November, 1837—contd. SRR
2 In¥ormation promised in reply to question laid on the table . ' 761
Insurarioe:- ‘Billi-Consideration of clauses—7To be continued . 761—94
o Motion for Adjournment re Report of the Wheeler Committee on
I the' morgamzatlon of the Secretariat—Talked out . . 794816
Monday, 22nd November 1887—
Membey, Sworn . ; . . . . . . . 817
(I Quéstions and Answers . . 81718
Motions for Adjournment re (1) Ratlﬁcatlon of the Internatlonal
e 1 Sugar Agrcemem and (2) Contribution made by His Majesty’s
) Government towards. mechamzatlon of the A.rmy in India—
‘_' Disallowed . . . 818—19
““"* Insurance Bill—Consideration of c]auses—To be contmued . 819—63
Tnesday, 28rd November, 1937— ot
Questlons and Answers . . 863
! Tuformation' promised in reply to questlon lald on the tnble 863—65
#'+ Insurance Bil-~Cohsidération of ¢lauses—To be continued . . 865—911
e
Wednesday, 24th Novomber. 1937—
Information promised in reply to questions laid on the table 913—14
- ‘Insurance Bill—Consideration of clauses—concluded . R - 914—56
Thursday, 25th November, 1937— o
or Short Notice Question and Answer . . . o ‘ 1967
Motion for, Adjourmment. #e Appointment of Mr. Salt . .as - Ento-
0 mologist' to the ,Imperml Couneil of Agnenltural Roeeirch—- :
o Dlsallowed N . 85760
Informatxon px;om;sed m reply to questxons lald on the table 960
o Ipwrance Blll—Motwn to pass . . . 961—74
1y Statement re Motiop for Adjournment rg Appomtment of Mr Salt
as Entomologist to the Impenal Councll of Agricultural
¢ --11) Regearch . . . L 975
Insurance Blll—Motxon to pass, adopted . s ©L 9Te—81
#) Iwdhian Mines (Amendment). Bill—Considered and passed . 98101
auy ’
: oo
0 Uy ' S
oL 1l e v o ' !

ot



THE

COUNGIL OF STATE DEBATES

(OFFICTAL REPORT OF THE SECOND SESSION OF THE FOURTH
, B COUNCIL OF STATE) ‘

[ s B .

VOLUME 11--1887

COUNCIL OF STATE
-Monday, 13th September, 1937.

ADDRESS LY I3 EXCELLENCY TIIE VICEROY TO THE MEM-
BERS OF THE COUNCLL OF STATE AND THE LEGISLATIVRE
ASSEMBLY.

IIis Excuuency THE VICEROY :  Gentlemen,—It is a great
picasure 1o me to see you today and again to extend my greetings to you and
to the distinguished Presidents of the Counéil of State and of the Legis-
lgtive Assembly.

'Thie year which has passed since I last addressed the combined Legis-
lmlure has been marked by many devclopments, political and other, of
great significance, and of great importance to India as a whole. Of these
developments by far the most important is the great conatitutional ehange
which took place in the relation of the Centre to. the Provinces and In
the position of those Provinces on the 1st of April with the intro-
duction of Provineial Autonomy.

Lt me touch briefly on certnin questions of immediate importance
or interest to the Central Legislature. '

The problem of niddle class unemployment is, in present. constitu-
tional conditions, one primarily for Provincial Governments. My Gov-
ernment has  however heen in ¢lose contact with the various Provincial
Governments with a view to following up the suggestions made by the
Bapru Committee, including the obtaining of statistics of unemploy-
ment, the maintenance of employment records, the subsidising of medical
practitioners in  rural  areas, the provision of faeilities for secretarial
training at the University stage, and the arrangements for recruitment
to certain governmental services and posts. Any assistance which my
Government can properly lend to the solution of this most important
problem will most readily be given,

M3408 '
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In the field of rural development, there have, sincé I last addressed
you, been developments of much importance. Repor.s of great ‘value
have been received from Sir John Russell and Dr. Wright, and will
shortly be published. The Jute Committee established last year has
held two meetings ;. .4 number of schemes have already been taken up ;
and with the establishment by next year of a Jute Technological Instituie
and of a Jute Research Station at Dacca, the work will be in full progress
both on the agricultural and on the technological sides. The Imperial
Institnte of Sugar Technology started its operations in October of last
year, and I am confident that it can be relied upon to produce results of
real and immediate value. In the sphere of marketing, a Wheat Report
has already been published and a Cold Storage Survey Report will he
published in the very near future. I would like to take the opportunity
to refer to the valuable contribution to marketing improvement made
by the Central Legislature by the Agricultural Produce Grading and
Marketing Act which was passed in February of this year. Steps have
been taken to arrange for an enquiry into the possibilities of extend-
ing cinchona cultivation in this country with the objeet of meeting from
our own resources the very large demands with which we are annualiy
confronted for quinine.

. The results of the appeal which I made last year for donations tor
the purchase of bulls have been most encouraging, and it is a source of
keén personal satisfaction to me that so great an interest in this all-
important question should have been manifested’ throughout India. Let
me add with what satisfaction T have also learnt of the response to the
appeal which I made at an earlier stage for co-operation in the eradica-
tion of the cruel and wasteful practice known as Phooka. I am glad to
be able to announce that my Government, with a view to providing an
added stimulus to the interest which has now been evinced in improving
cattle-breeding, have contributed a sum of Rs. 25,000 towards the cost
of a Cattle Show which will be held in Delhi in February next in con-
nection with the Annual Horse Show held under the auspices of the
National Horse-Breeding Society.

Since I returned to India in April of last year, T have been at pains
to mare myself familiar with the position in regard to archssological
research, and the preservation of ancient monuments in this country.
The question is at present under review of how best to further thess
important objects within the inevitably limited funds available. The
monuments of antiquity, eloquent witnesses to the historical and cultural
achievements of this great country, constitute a heritage of incalculable
value and significance which it must be iour privilege to guard and to hand
down to posterity.

T have already announced my decision to extend the period of the life
of the present Legislative Assembly. This is an appropriate occasion ou
which to intimate that the date to which I contemplate its extension is
the 1st of October, 1938.

The disturbances in Waziristan have been a source of much anxiety
to mny Government during the last few months, and they have resulted
in heavy expenditure. I am glad to say that there are now distinet
signs of a settlement, and of the acceptance by the tribes of the very
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moderate terms which have been imposed upon them. And it is my
earncst hope that, thanks to the operations of the last few montis,
the foundation' has been laid, of a greater measure of stability in
this difficuit and disturbed area.

In consultation with the Commander-in-Chief, 1 have been giving
the closest consideration to the question wf Army orgunisation and the
re-equipment of the Army in India so as to maintain its efficiency at
the Lighest possible pitch having regard to recent developments else-
where in the matter of mechanisation, and the like. The expenditurs
involved is inevitably considerable. 1 have caused representations to
be made in the matter to His Majesty’s Government for assistance in
carrying out the reorganisation owing to the very heavy cost involved,
and it is my hope that we shall receive a favourable reply.

The valuable recommendations made by the Wedgwood Commttee
are, a5 you are aware, under examination. I have watched with close
attention the railway returns during the last year, for there is no surer
barometer of the prosperity of a country. Nothing, I am glad to say,
couid have been more encouraging than those returns up to the prescnt
date. The revised estimates submitted to the Legislature in February
for the year 1936-37 anticipated a surplus after meeting all obligations of
Rs. 15 lakhs, The final figures show in fact a surplus of about Rs. 120 lakhs,
and, thanks to a substantial decrease in working expenses, the year 1936-37
shows a net betterment of over five crores. I am not without hope,
dangerous as it is to speculate in a matter of this nature, that that figure
will be maintained, and indeed materially enhanced, during the current
year, for the approximate earnings up to the end of August are some
2.75 crores better than over the same period of the previous year.

I cannot pass from this subject without a reference to the disaster
which occurred at Bihta in July. We all know how heavy was the loss
of life aud how long the list of casualties in that disaster. 1 am glad
to think that this shocking accident should be so wholly execeptional in
character ; and that during the five years ending March, 1936 the
average number of persons killed in India per annum in ecollisions or
derailivents of trains should have been no more than eleven, a figure of
great significance when it is remembered that during each year 525
million passengers are carried, and 125 million train miles run.

My personal concern for the improvement of conditions in the rural
areus has always been close and immediate ; but 1 would not have you
think that beeause of that I am in any way indifferent to the claims of
industry or in any way oblivious of the vital importance to the future of
thie country of lending all aid that properly can be lent to the develop-
ment oi industries. Here again the matters involved are now in a very
considerable degree matters for Provincial Governments ; but 1 have
taken pains to ensure that all such action shall be taken as can appro-
priatcly be taken by the Central Government for the encouragement and
the development of industries. In particular I would refer to the work
of the Industrial Research Organisation. That organisation is now in
its third year. It has, I am satisfied, proved its utility beyond any
question, and my Government will in due eourse recommend to you ihat
it should be placed on a permanent footing from the beginning of ihe
next fisancial year. Another aspect of this matter which is of sub-
stantiul importance, but which equally must depend to a very large
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g'xtont if not entirely, on provincial co-operation, is the questomn ot
industrial surveys. That question was considered' both. by the last
Indusiries Conference and by the Industrial Research Couneil at their
meeting in July, and it is being aclively pursued. I need pot stress the
dircet relation of investigations such as these, and of the development. of
industry as a whole, to the problem of mlddle class unemployment. The
next Industries Conference whick will be held at Lahore in December. will
be asked {o.consider the question of training and assisting,young men . to
start and conduet small industrial enterprises.

1 referred in my speech last year to the position and ‘the difficulties
of Indians overseas. No one is more conscious than I am of the keen
interest with whieh this question is watched by. Indian public opiniou,
or of the close attention which hag always been paid to it by the Indian
Legislature. The past year has not been free from queéstions of eon-
sidersble difficulty and complexity. Those questions arc by no means yet
in all cases finally resolved, but in any area in whick they arise, the Gov-
ernment of India are in the closest touch with the situation. Th(, mpost
important of these questions, and the only one to which I propose to refer
today, ie that of Zanzibar. In the case of Zanzibar 1 will only say that
in my judgment the scheme now proposed, while I am well aware that.in
certuin respects it has fallen short of the expectations and of the demands
of Indians in Zanzibar, holds out very definite possibilities and very
definite advantages ; and 1 would make an appeal fo-those concerned
that it should be given a fair trial. It is my own belief and my earnest
trust that with the co-operation of the Zanzibar Indians it should prove
of definite benefit to those concerned.

When 1 last addressed you, India stood upon the verge of constitu-
tional changes the profound significance of which it is not possible to
overstate. 1 ventured then to say to you that we could hardly hope
to compass the developments at that time immiunent without some difficulty
and some degree of anxiety. Since the inauguration of Provineisl
Autonomy on the 1st of April of this year, the course of political events
has varied between Province and Province, a tendency which'we may be
sure is destined—having regard to the dxffermg conditions obtaining -iti
the various Provinces—to become more marked as time goes on.

'o one feature of the elections, common to every I’rovinge, I feel I
must refer, The smoothnesy with which arrangements were carried out
for polling nearly 35 million people, over vast tracts of country, and in
areas in which frequently communiecations were diffieult to a degree, left
nothing to be desired ; and the first evidence of the solid interest of
that lmnmense electorate in the political problems confronting the now
Indis, of its discipline and its self-restraint, was given by the orderly
manner in which the process of polling was effected. Nothing eould have
been a greater tribute to the electorate and to those ro,spons?b!e for the
organisation of the elections.

Speaking now within six wonths of the launching of this great
experiment; it-would plainly be premature to attempt any detmled appralse..
ment of the working of the scheme of reform. Indeed: when it is re-
membered that we are witnessing changes which include the enfranchise-
wiewt for the. first time of Vvery large sections of the communiy, we may
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we eure that the full political consequences of these changes wil' nct _be
diseenuble for many years to come. Meantime it is enough to ¢laim
that tcgether we Lave overcome at least the most serious of the difficultics
that have so far confronted us. By the early days of August therc were
established in office in every Province of India Ministries enjoying ghe
support of a majority of their respective Legislatures. The decision
whicli has brought about this happy position does high credit to ail
concerned. One of the great turning points of our political history has
beén successfully negotiated, and we face now a future that in my- judg-
ineut. is full of promise. T have entire confidence that Ministers in every
Provinee will find in the Public Services a body of men willing and
anxious to support their political chiefs by every proper means in their
power, and zealous, under the direction of responsible Ministers, to
continuc to the best of their ability to serve their several Provinces. Nor
do I doubt that Ministers will at all times be found ready to protect the
Jjust righs and interests of every servant of (Government. There can he
no stronger bond of mutual regard and understanding than that of
labours shared—of constructive work done together. It is in this field of
common aspirations and common endeavour that we see exemplified the
firet, fruits of that new relationship which it is the prime purpose of ihe
Constitution to establish and to foster.

The Provinces are now set upon their own courses, and the extent to
which this Legislature and the Central Government are concerned wiih
their affairs is very precisely conditioned by the terms of the Constitution
Act. Bui it will not, I think, be held inappropriate that—with, I am
confident, the whole-hearted support of all those who are present today—
I should send to those Provincial Governments a message of cordial good-
will and of encouragement in confronting the many problems that lie
before them.

I turn now to the next and final stage in the Constitutional Reforms,
the introduetion of the Federation of India. Since last 1 addressed you,
my representatives have toured the States and held discussions with the
Ruling Princes and their Ministers ; and replies from almost every Stats
to my letter of enquiry of last August have been received, expressing their
views on the matters connected with Federation in which they are parti-
cularly interested. The work of collating and analysing these voluminous
replies is nearing eompletion, and after decisions have been taken on the
many diffieult and complicated questions of policy arising therefrom, a
process now far advanced, it will be possible to enter on the next phase of
the programme, namely, that of placing the complete and final picture
hefore the Ruling Princes and then formally addressing them in regard
to their accession.

I am well aware that the scheme of Federation laid down in the
Constitution Aect gives rise in some quarters to doubts and criticism, I
ha.vg done my best to make myself familiar with the nature of that
eriticism and I think T can say with complete truth that everyone of
the prounds wpon which it is levelled was before niy -colleagnes and
myself upon the Committee of Parliament at the time we made:oar
recommendations. We saw clearly the difficulties of setting up a Federa-
tion composed of digparate units, and we were fully s%&d o}) the impli-
caticn: that must follow an arrangement of that kind. e were conscious
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ay well of many other difficulties. Nevertheless, upon the best judgment
of which we were capable, there were two considerations which in our
view must be held to outweigh all others. The first, that the early estab-
lishiaent of a constitutional relationship within the federal sphere betweeu
the States and British India is of the utmost importance from the stand-
poiut of the maintenance of the unity of India ; the second, that the
existence of a Central Government capable of formulating economic policies
affecting the interests of the sub-Continent as & whole is of direct and
immediate relevance to the economic circumstances of the India of today.

With regard to the first of these oomsiderations, I will only say that,
while no one, so far as I am awcre, is disposed to question the strong
desirability of achieving a Federation of India at the earliest moment
possible, the anomalies to which I have referred are the necessary and
inescapable incidents, not merely of the introduction of an All-India Federa-
tion at this moment ; but of its introduction at any time within the
measurable future.

To the economic aspect of this question, too little attention has, iu
my opinion, been given. The commercial and industrial development of
the sub-Continent stand now at a point where progress is in many respects
defiuitely prejudiced by the absence of uniformity at present existing in,
for example, Company Law, Banking Law, the Law of Copyright and
Trademarks, and the like. Again, it is most desirable that there should
be established without delay over the whole fiscal field the greatest possivle
degree of unity and uniformity. It goes without saying that, from thne
stand-point of British India as well as of the Indian States, substantial
advantage is likely to result from the establishment of a system under
which tariff policies which affect every part of India should no longer
fall to be constructed by a Central Government in whose counsels, for
historical and constitutional reasons, wide areas of India at the moment
enjoy no direct representation. And I am myself confident that the
achicvement of Federation will presage an early and substantial modifi-
cation of those disparate conditions the existence of which today, unavoid-
able, for the reasons I have mentioned, as it may be, tends in so many
ways to hamper the growth of trade and commerce and the full develop-
ment of cur natural resources.

Finally, let me say that I hold it as 2 matter for profound satisfaction
that at & time when, over wide areas of the world, political liberty is being
increasingly curtailed, we should witness in India the establishment, upon
foundations patiently prepared, of a new and vigorous system of parlia-
mentary government. Diflerences of opinion there may be upon the
merits of this or that provision of the new Constitution. Yet I cannot
but think that we shall be wise, in the circumstances of the world today,
to make & supreme effort to concentrate our gaze rather upon points of
agrcement and of common interest than upon those things in which
complete accord is yet to be reached. We have many things in common
that are infinitely precious to both peoples ; and many of these things are
in grave jeopardy today. We love peace, and peace is threatened over
half the world. Violence we both abhor, and the rule of foree & iu
evidence in three continents. To democratic principles of governmant
both countries are deeply attached, and those principles are, at this time,
under question and even challenge in wide regions of the world. The
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regimentation of the human mind proceeds apace, freedom of opinion is
systematically suppressed, and the right of the individual to live as he
wills in the quiet and peaceable enjoyment of the family circle is a thing
denied to half mankind. It is a common affection for these things, today
in dire peril of destruction—a common determination to protect the
elementary decencies of human life upon this planet—that holds togethar
the people of the British Commonwealth of Nations in loyalty to the
British Crown. I believe with every fibre of my mind that India at
heart is luyal to those same ideals, and that her highest destiny lies within
that brave sisterhood of States which stands today as a bulwark against
forces that threaten the very soul of man. (Applause.)



